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ORDEP 0THE TRIBL 

0PFICN0T+E 	 — 

12.5.2004 Present: Hon'ble Shri Mukesh Kumar Gupta, 
df*. 	 Judicial Member 

Hon'ble Shri K.V. Prahiadan, 
• 	•f. b 	 . 	 Administrative Member. 

Ir A-—L .  
In this Contempt Petition, the 

breach of directions 4ssued by an order 

tt.ei& Atvr  dated 6.4.2004 passed in 0.A.24/2004 is 

alleged. Issue notice to the respondent 

as to why contempt proceedings be not 

initiated against him for alleged wilful 
• 	 "' 	

,.. 	 and deliberate violation of the order 
:-t&Q 

	

	
dated 6.4.2004. The personal appearance 

Kf the respondent is dispensed with.-ti. 

AAft 	 GJLf14 	 Registry to issue notice at the 

arliest. 

List the matter on 15.6.04 for 

orders. 

1Member(A) 	 Mem er(J) 

nkm 

eTVh' M 	15 . 6.04 .  

if(4,S:  

o 

D1 /Oj/5/bI, 

Present: The Hon'ble Mrs.Bharatj 

Roy, Judicial Member 

and }on'b1e Mr,K.V. 

Prahiadan, Administra 

tive Member .  

None appears for the alleged 

contemners, It is seen ±xra tc)4i 

cont d/-. 
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C.P.13Ø2004 	 / 

15.6.04. from the A/D Card that t1e notices 

were sent by the Registry was received 
by the alleged continers on 26.5,2004 
It appears that the alleged cotem- 

41 C'%..-3  

ner'kks not engagedas yet. The matter 

be posted before the next Division 
Bench. 

M gem e r "(A) 	 Memér(A) 
im 

Q,tL7 

fA 

o 

.- 

2c-fvJ 

22.7.2004 presen4s The Hon'ble Shri K.V.Sachidananda 
Member (J). 

The Honb1e Shri K.V.Prahladan 
Member (A). 

When the matter came up for hear-
ing, Mr.M.K.Mazumdar, learned counsel, for 

K.V.S., submitted that he has filjreply 
statement and he also produced .an order 
dated 8.6.2004 statirg the äplianàe  Jckx 
of the order of the Tribunl passd.in  O.A. 
24/2004 dated 6.4.2004. 

The matter is. lating 	to tra 

nsfer of an employee in 1 .y.s.. Learned coun 
sel for the applicant, Mr.I.Hussain submi-
tted that the applicant, a teacher, has 

already retired on 31.5.2004. 

Considering the aspect that the 

applicjant has already been retired from 
service, we are of the view that the appli-' 
cant's transfer is of no cOnSVquence now 
and therefore, nothing survives and hence 
the C.?. is liable to be closed. 

Accordingly, we close the presen 

Contenpt petiton with the a)ove observat.-ft  
ions., Noticsent, if any, are-I discharged. 

k>jQ,-lar~, 
Metnber(A) 

Om 
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IN THE 

-- 
Trr 	9iJT 

,cj,tral Ad1niistrat' Tribunal 

1 OMAYZOO4 

TiTTZI  
Guwahati Bench 

TRIBUNAL. 

GUWAHATI BENCH AT GIJWAHATI. 

Contempt Petition No. 23 12004. 

( Arising out of O.A. No.24 of 2004, .) 

IN THE MATTER OF : 

Sri Raja Rain Dwivedi 

Petitioner. 

-Versus - 

Sri H.M. Cane 

•.. Respondent. 

Alleged Contemner, 

And - 

IN THE MATTER OF : 

An application under Section 17 of the 

Administrative Tribunals Act, 1985 

praying for initiation of aConterapt 

proceeding against the respondent for 

non-compliance of order dt. 6.4.2004 

P assed in O.A. No.24/2004, 

-And - 

ATTEROF: 

Sri Raja Rain Dwivedi, 

Son of late G.P. Dwivedi, 

R/o vill. MaWaiya, 
P.O. Hanijindurnagar, 

Dist. Kanpur, Nagar, Pin: 206 007 

Uarpradesh. 

Petitioner. 

. 00 
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- Versus - 

Sri H.M. Cane 

Commi ssi o ne r, 

Keridniya Vidyalaya gathn, 

18, Istitutional Area, 

Saheed Jeet Sirigh Marg, 

New Delhi— 110 026. 

Respondent. 

Alleged Conteinner. 

The humble pet tioner n 5med above, 

MOST RESPECTFULLY BEGS TO STATE : 

That the petitiorr Is a perm3nent resident 

of village MaWiya, P.O. H.anijindurn agar, Dist. Kanpur 

Nagar, Uttar Pradesh and is presently serving as an 

Work Experience Teacher in Kendriya Vidyalaya, Kokrajhar, 

Assam. 

That the petitirer Was IflltlallY appointed and 

served in Kendnlya Vldyalaya at Kanpur and Was transferred 

in public interest to Kendriya Vidyalaya, Kokrajhar vide 

an order dt. 9.10.2000 of the respondent and he joined 

there on 14.11.2000. He will retire on super anrivaation 

on 30.5.2004. 
. 

That the Govt. of India as well as the Keridriya 

Vidya laya  Sangathan which is he&ded  by the present 

respondent have published various notifications / guidelines 

for transfer of their employees. As per the notification/ 

Fe"Ll, 
	 guidelines, the petitioner WS eligible for his transfer 

• S• 	3 
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and as such he applied for his transfer to his home 

State atiJ.P.. He also submitted the prescribed format 

of the K.V.S. as regards transfer according to which 

the petitioner is eligible to get top priority ( 20 points) 

as he is to retire on 30.. 2004. 

4, 	That as nothing Was doe to transfer the petitoner, 

he approached th&s Hon' ble Tribunal vide Original ApplicatLo n 

N0.170/2003 with a prayer for a direction to the respondents 

for his transfer. to Kanpur Are a  or in any nearby areas 

in terms of Official Memorandum ( Accounts Code ) 

Thereafter, the respondent No.3 of the aforesaid O.A, 

i.e., Asstt. Commissioner, K.V.S. Guw 5hati filed a written 

statement wherein he made false statement that as the 

pet-tioner Was transferred on administrative ground to 

Kokrajhar, he (petit.. oner) is not eligible for transfer. 

This contemtion Was challenged by the petitLoner before 

the Hon' ble Tribunal and the Hon'ble Tribunal vide an 

order dt. 21.11.2003 Was pleased to direct the resporent 

to pass a reasoned and speaking order on the representations 

given by the petitiner/applicant taking into account the 

grounds taken in the Original Application and to pass a 

reasoned and speaking order in accordance with 1 3w, rules 

and instructions within two weeks of receipt of the order 

with intimation to the applicant. Tkreafter, the order 

Was immediately cornînumcated to the prop9- respondent 

on 9.12.2003. In this regard, one rethinder was also 

sent on 27.12.2003. 

5. 	That the petit..oner states that thereafter, 

the respondent passed an order dt. 5.1.2004 rejecting 

the prayer of the petitLner. 

. 

S.. 
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6. 	That bel rig aggrieved, the petitor?r preferred 

another Applicatton before this Hon'ble Tribunal, being 

0 0 A. No.24/2004 with a pr1er for quashing the aforesaid 

order and prayed for a  direction for his transfer to his 

home State as per the ownguidelines issued by K.V.S. 

authorities from time to tirre as he is goling to retire 

on 30.5.2004 and his family was in great difficulty at 

home because of his absence. In the said 0.A., also the 

respondent filed written stateient reiterating their 

e arlier contention that as the petitioner/applicant Was 

transferred on administrative ground, and not on public 

interest, he is not eligible for transfer. The respnderito 

without verifying the contention as well as fact 

(Transfer order dt. 9.10.2000 issued by him ) submitted 

false written staterient and tried to mislead the Hdn' ble 

Tribunal. T1e reafter detail he aring , this Hon' ble 

Tribunal was ple ased to PaSS an order on 6.4.2004 

discussingtthe facts in details a nd rejected the contentions. 

of the resporent that the petitioaTr /applicant was 

transferred on administrative ground and further held 

that as the petitioner /applicant was transferred on 

public interest, he is eligible for transfer back to 

Kanpur and he also pets the benefit of being posted in 

excess of three years in N.E. States for the purpose of 

transfer. Bytthe said order, the respondents were 

directed to consider transferring the petitioner/applicant 

to any 01 the places 0± his choice near Kanpur, Unoo, 

Lucknow, Fatehgarh and Etowah within fifteen days of 

receipt of the order. 

•., 	5 
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The copy of orderdt. 6.4.2004 

p3ssed in 0.A. No.24/2004 is anrexed 

as Arinexure No.1. 

7. 	That the petitorer states that after obtairiinq 

the certified copy ot the order, the same was sent to 

all the respondents including the present resportient 

through FAX dt. 17th April 2004 1ongwith a forwarding 

letter dt. 17.4.2004. 

The copy of letter dt. 17,4.2004 alOng 

with FAX receipt dt. 17.4.04 is annexed 

as Annexure No.2. 

S. 	That the petitioner also sent reminder dt. 

30.4.04 to the respondent vide a FAX message dt. 30.4.04. 

The copy of letter dt. 30.4.04 alongwith 

FAX receipt dt. 30.4.04 is anrCeXed as 

Annexure No.3. 

9. 	That the petitner states that he also submitted 

his representation dt. 19.4.04 alongwith copy of the 

order of the Hon' ble Tribunal through proper chanel and 

the same was forwarded  by the Principal of Kokrajhar 

Kendriya Vidyal aya S-s-anthamon 22.4.04. 

The typed copy of the representation dt. 

19.4.04 sent to respondent is a nnexed as 

Annexure_No.4. 

The copy of forwarding letter dt. 22.4.04 

of the Pttncipal K.V.S.Kokrajhar is annexed 

as Annexure No.5. 

... 	6 
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That all his representations have  been 

received by the resporents and more than three weeks 

have been passed since receipt of order of this Hon' bie 

Tribunal through FAX dt. 17.4.04. But till date nothing 

has been done to implement the order of te Hon' ble 

Tri.-unai to transfer the petitoner. 

That the petitioner states that as he is 

going to retire on 30.5.04, the respondent is avoiding 

of taking any action to implement the order, just to 

frustrate the prayer of the petitioner by lapse  of time, 

That the respondent has wilfully vi1ated the 

order dt. 6.4.04 passed in O.A. No.24/04 in not transferrinc 

the petitioner to Kanpur area as per direction of the 

Hon' ble Tribunal. The respondent is duty bound to 

honour the order of the Hon'ble Tribunal. Because of 

violation of the order ofth1s Hon'ble Tribunal, it is 

a fit Case for initiatLon of Contempt proceeding ag ainst 

him and impose punishment in accordance with law and 

further be pleased to pass any  other order or oders as 

deemed fit and proper in facts and circumstances of the 

Case stated acve, 

That this petition is filed bonafide and for 

ends of justiL.e. 

Under the above circumstances, 

this Hon' bie Court may  be pleased to 

initi5te contempt proceedings a9nst 

the respondents/alleged contempex' for 

willful non-compliance of order 

7 • •. 
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dt. 6.4.04 passed by this Hon' ble 

Tribunal in 0,A. No.24 of 2004 and further 

be pleased to impose punishrient upon 

the gileged conteinners in accord a nce 

with law and further be pleased to pass 

any such other order as deemed fit and 

proper by this Hon'ble Tribunal 

And for this aCt of kirdness, the humble petitioner, as 

in duty bound, shall ever pray. 

Affidavit.... 

S 

. 

H 

. 
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- 	AFFIDAVIT - 
I 	 S 

I, Sri Raja Ram Dwivedl, son of late G.P. Dwivedi, 

resident of viii. Mawalya,  P.O. H 5rijIndurnagar, 

Dist. Karipur Nagar, Uttar Pradesh, presently serving as 

a Teacher in Keridriya Vidyalaya, Kokrajhar do hereby 

solemnly declare as follows: 

That I am!the petitioner of the accompanying 

Contempt petition and as such I am Well acquainted with 

the facts  and circumstances of the Case and also competent 

to sign this affid avit. 

That the statements made in paragraph I to tL. are 

true to my knoviledge and belief and I have not suppressed 

any rneterial fact. 

2. 	Tha t this affidavit Is aade for the purpose of filing 

Contempt petition berore this Hon'ble Tribunal, Guwhafi 

Branch at Guwahati in the matter of non—compliance of Hon'ble 

Tribunal's order dt. 6.4.04 passed in O.A. No.24/04 

IdIf  
Ad VatY 

!4L cW1 
DEPONENT 
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Laid dova befere the H.n'ble Central Adnistrative 

Tribunal, Guwati Benth, Guwhati for initiating 
• 	c.ntempt pr.ceeding against the alleged cnternner 

/ ftesp.ndant for wilful and deliberate nn cupliance 

of the .rder of the Hsn8ble Tribunal dated 6204 
• 	Passed in O.A. 24/24 and futher be please to iese 

• 	mihment üp.n the aleed c.ntnner /Resp.ndant for 

wilful and deliberate n.nc.mpliance of erder dated 

6-4-24 passed in 0 .A. 24/2004 

oco 

0 
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011iyjfl,31 Application No. 24 of 2004. 

Date of Order 	This the 8XXX 6th day of April, 2004. 

THE HON 'BLE MR. (.V. PRAjLi, ADMINISTRATIVE MEMJ3ER., 

Sri Raja Ram Dw.lveclj, 
Son of Iate G.P. Dwjvedj, 
Resident cf Viii. — Mawaiy 

• PeO. — Harijindurnaqar, 
Dizt. — Kanpur, Nagar, 
Pin. — 206 007. 
Uttar Pradesh. 	 .. 

. Applicant. 

By Advocates Mr. A.S. Choudhury and 
Mr. I. Hussajn. 

— VERSUS 
— 	 4 

I. The Union of India. through 
The secretary, Ministry of Human Resource L)eptt, (Deptt. of Education), 
Sastri Ehaban, New Delhi - 1. 

2. The Commissioner,  
(endriya Vidyalaya Sangattin, 
18 Sahid Jeet Siriqh Marq, 
New Delhi — 110 016. 

The Assistart Cl,Lissjoner,  
lYaS5flath afl, 

Uwahatj. 	
Respondents0 

ç1vocate Mr. M.X. Mazutndar. 

0 R D E R 

S.PRAHALDAN, HMH!fl (A) 

The appidcant is a teacher in Kncriya Vidyalaya 

Sangathan since 1988. Frup, j988 to 2000, he was transLerred 

in pub.lic interest from Kanpur to I(okrajnar, %'thexe he jO1ntd 
on 16.10.2000 

and where he still continues.The present 

rigina1 Application is the second round of iitjatjo. In 

first O.A. 170/2O03 dated 21.11,2003. the applicant :as 
aggriecd 

on account of the Respondentg not transferjng him 

to hishome town lanpur since he had lessthana yearto retire 

on 21.5.2004. The O.A. 170/2003 direc.ed tñj — 

' The respondents sha I pass a reasoned 

-- 

I 

Certified to bo 

Advocato 

I\ 	

* 

--------- 	---- -- - 
w --L1y 	 on the aoreSajd 

representation givry the applicant 	 - dated 8 . 7 .2003, taking into account also 

I' 	 I 
II 

3 
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,) the grounds taken by the applicant in 
the O.A. They shall pass a reasoned and 
speaking order in accordance with law, 
relevant Rules and instructions within 
tWo Weeks from the date of receipt ot 
a copy of this order, 	iith Intimation 
to the applicant." 

Tn 	Iesponéents v.tde reply dated 5.1.2004. 	viUc Annexure-12, 

rjec.ted the request fur transfer. As per this reply of 

5.1.2004, 	the Respondents said that the AppUcant had in 

his application of 8.7.2003 	'raised the folib 	ngiu 	1 

"j. 	that he had applied for request transfer 
on superannuation for the year 8.7.003-04 
or final settlement of sedf 81nd his 	4arniiy. 

thLt though the trenferlywas extended po ic 
to consider the cases of 	 who has 
less than three year to 	hi$ ne Was 

tcat not inCluded for transfer, 	he had only 
ten rnonths to retire... 

t that he is facing acute health problem, as 
he Is suffering from. Lumber spondelysis due 
to which he is unable to 	Siiioothly. 

4 	that he ha 	to arrange marrLpes of his 
• three grown up daughters 4rci Construction 

of dwelling place he didn't pOS5e5.ed Solo 
far." 

Ur  

2. 	The Appilcant then went on to say that having 

consiaered hIs application of 8.7.2003 carefully the competent 

authority. The Respondent's decision was 

"1. that as per the amended provision of Claue 
7 of KVS transfer §uidelines the transfers 
sought on account of death of spouse within 
a period of 2 years of death, medicaI, 
grounds as per para 9 and employees who have 
less than 3 years.o± retire will be placed 
on bloc higher in the above sequence that 
the others listed in para 8 of these 
guidelines. However, the said benefit LT 
(Less than three years to retJ.re) will be 
granted to all their choice stations, except 
the station from hwere they have oeen dis-
placed during the last one year (i.e.1.4. 
2002) subject to want of clear vacafley as 
well as availability of eligible persons 
for displacement in terms of para 10(1) of 
the KVS transfor guidelines. 

2.. that all the requests of annual transfer 
under LTR category were considered by the 
respondent organisation in tersm of prevai-
ling facts and circumstunctS of the case 
as well aS the.K'IS transruide1ines in 
force. The dominant conSideration in 

Contd...3 
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effecting transfer5 will be aC1ininj3tji,c 
exigeflcjes/rounds and Organl ,~ atJon al  
reasons including the nued to maintain 
continuity uninterrutd ac adeniic sh ud Ia and quality of teaching and to that extent 
no indivisual interest/request shall. be  
subservient. Transfers cannot he c1ajed 
as matter of right by those making rccuests 
nc do these transfer uide1js intend to 
confer any such right. 

that in the instant case of applicant being 
due to retire on 31S.2004, he submi..tted 
his applIcation for transfer under LTR 

	

• 	category w!th choice station Kanpur only 
which was alao considered alogwith all 
other applicants' but 	s request could not 
be materialized for want of clear vacancy 
of WOr as well as due to non availability 
of eligible person for displacement in 
terms of Pare 10(1) of the y.vs tranSfer 
yuidelj.nes at the tir of' considering 
request transfer under LTR Category. 
Moreover, he was transferred from Kanpur 
to Kokrajhar in t.2000 on adrninistraUve 
ground as such he was not e),.igjbj.e to be 
transferred on request to Kanpur as per 
KVS transfer guidelines, 

that a6  per 1.rtic1e 54(k) of Education co3e 0  
.nich a dcxumentary text, for governance 
of xendriya Vidyalaya j  the services of xvs 
employees are liable to be transferred to 
any }ondriya Vidyaiaya of the Sangathan at 
any time on short notice on Organizational 
reasons, adminitratjve exigenic.jes, Also 
as held by the Apex Court that the indivi 
dual's personal inconveniences have got 
little inportance over administrative 
exigencies and public interest particulr1y 
in the matter of tranfer/postjng. The 
personal problems expressed by the 
applicant Should not cOme in the way of 
service conditions and public intereSt. 

HaVing considered all, he facts and 
circujristances of the case sypathet1cl1y 
and carefully the ui'dersinged rejects the 
request of the applicant to consider his 
traner a: his home torn. Thus the 
representation dated 0.7.2003 is disposed 
of in COrnpli.ance of the Hon'ble CAT 
Guwahati directions d a te4 21.11.2003 given 
in O.A. 170/2003." 

V. 

Therefore, the presert O.A. has been filed. The applicant 

claims that the respondent rejected his claim for tranier to 

Kanpur in violatIon of their own guidelines, These guidelines 
for 

• gave weightge of 20 pointsLhosp: ..  who had Less than 2 years 

to retire on 31.3.2005 and 20 points for serving in Worth 

Eastern States, 

0 
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c!onsidered for rejuen 	 r t transfer - without any tenue 	Tft; / 	 their 
/resporidents have also int istätetnent at: Pra 3-D said that 

the bee fits of transfer to tho with less than three years 

applicant and also Mr. 	MaZ'umdar, iearn1 counsel fioi 
resporrdents. it is for the administration to decide 
who should be txanferred and ko which p1ac. FIover, ther€-
are orders 1  instructions and guideljns Vh1ch acquire almost 
the force of .  1a 	due to thir contInuous implementatIon 

over a period of tjte, The KVS circular No'1-1/200304/ 

dated 19.9.2002 at Si. No. 2 clerifi-
that "emjDloyees Liho have been '  ran;fecci in public 

terest except on administrative grounds can also be 

\\ 

The resporiden c18i that the a;plicant camQ 
Beak transier to the s , 'ne Statjon frr,  where h 
transferre(i on administrative grounds as per 	c:ncieci 

(d)jj) nflKVS transfer guidelines.The re;ponden 	al 
st,4ted that teachers transferr on admjrjtrtj groun, 

will not be eligible to request for trnsfor before  
irig five years stay at the transferred sttic 

I 

41 	 Heard Mr. 1. iva51n 1  learned ounsei for the 

to retire will be granted all their choice "statjoj-jso except 

the stations from which they were displaced, 	
YAP 

appllearit,as per .  the KVS circular of 19.9.200,is not bon 

by the rules relating to tenure since he was transferred in 

public interest. Para 5 of the :espondt 3 letter dated 

5.1.2004 at Mnoxure - 12, sa.j'd that 	since thapplicant 

was transferred from Karipur to Kokrajhar in 0Zt.2000 on 

administrative grounds he was not elIgible to be transferred 

on request to Kanpur as 

biplications raeans that 

transfer back to Kanpur 

adininistrattve grounds 

sc in the transfer or 

per KVS guide1!r1es, This by 

the app lb ant brme s e ii g lb is for 

sli-ice he was transferred 	en 

but in public interest as can be 

er dated 9.102000 at Annexure -i 

Contd. • 
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The aiDplicant also gets the benefits of bein g  pr, -; t,cd in 

e:ss cf three years in the N.E. •Stat 	tor the purpose 
of transfer request. 

• 	S. 	Taking all these facts into cosidertjon the 

respondents are hereby directed to consider transferring 

the applicant to any of the places of his choiceg Kanpur. 

Unnao, Lucknow, Fatehgarh and Etawah. The e:cercjse is to 

be canpieted and the applicant informed Within fifteen 

days from the date of receipt of this order, 
C/ fr  

The ap' Plicat-LOn is alloied. fjo order as to col 

Ti 

Section ofj;cr (/) 

CA.T G(JWA(141I Ii,4A"CY 

GUaha1iOOS 

• 	C_t:f ,, f - 

Ad vo 
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Dale[7A'ApTil 2004. 

1'o 

The Cornmissoner KVS JIqr. 

Uh:::4'j)ijl 	 Ut 	 L 

flease lln.cl encosed licrewltil the order of i-Ionble Cat ,OuwThaiI )3ench 

!rrI' 	 ' 	 1 

	

Ie2diUJJ!! tflraitsir (ii 	L.L.JJWVeUi VV r,i 01 

Kiiidh, itp1eent The CAT Order no.-MOO4. Dated 

!04s ith irnmdiate1effect to honout the honourable CAT Guwahati. 

T1iiikiig ycu. 

	

fo fait ully 	 r 

	

(R.RD\ 'EVEDI) W.E.T. 	 I 
K.V.KOKRAMIAR 	(ASSAM) 

-. 	----• - 	•1 	- 	- -. 	* 	-.- 	- .____ ........__ g 	- -- 	- ----- 	- 	•._;_.______ 	__A 	- 	- 

( SENDING R.EORT ] 

Apr. 1? 2004 02:26Frl 
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01 	51 ii 2696514T 	Apr. 17 rL2:22PM 04'23 	END 	06 	OK 

------------------ 

	

Certir. ,-,4 	be /  

Advc*at 
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L\ lM.r1ltif 
0 

J)ae:-- 10 rh April .0 

cc 
KVS•fl 	W (kiJi1 

Plse 	np3ic the aioe said 
ide hieh wa faxed toy ci dated 17 nIh n1 04 at 2: 22 p.m. 91---1 i-26965I7 to1a no. ofpage s only with in due date to avoid the conTempt  gcourt  proc'edinc, 	

. 	 - TiAdfl1 )t4 

YGUtS faithfully 

(R.R.DwiveJb 
WET 

I<V Kolajh S 	
• 

£ SENDING REPORT I 

Rpr. 30 2004 lO45M 0THERFCc.JL 
01 	01125141 	 pr. 30 iO:45Rr9 00'37 	END 	01 	OK 

- - - - 	 - 	
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Cert Ted to be 	 - 

Advccate 	- 	 . 	 . 

	

- 	 - 
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Annexure No.4. 

R.R. Dwivedi, W.E.T 

K.V.S Kokrajhar. 

Date: 14th April /04 

To 

The ComrnissionE?r, 	- 

K.V.S. H.Qtrs. New Delhi-16. 

(Through proper ch annel ) 

Prirtipal K.V. Kokrajhar. 

Sub Compliance of Court order No.24 of 2004 

of CAT Guw5hcx.ti, dt. 6th April 2004. 

Sir, 

I have the honour to request you that the attached 

CAT Guwahiti order No.24 /2004 dt. 6th Apri. 2004 may please 

be implemented as directed by honour5ble court with 

immediate effect as irdicated in the order itself. 

Thanking you, 

Yours ±aithfuliy, 

Sd /-. 

19.4.04 

Enclosure: CAT order 24/2004 dt. 6.4.04 

one oopy 

Certff'd to b 

Advocate 
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Annexure No.5. 

PF/RRD/IKVK/2004-2005/67-68 	 22.2. 2004 

To 

The Comissioner, 

Kendriy3 Vidyalaya Sangathan 

18, Institutional Area,. 

S aheed Jeet Singh Marg. 

New Delhi-16. 

Sub: Forw3rding the representation submitted by Mr.R.R.Dwivedi 
H 	 WET 

jiease tina enciosea nerewitn arepresenation aiorw1m. 

a copy of the order Hon'ble CAT GU* ahati applicatin No.24 

of 2004 dated 6th day of April 2004 for your needful. 

Thanking you, 

Yours faithtully 

Enc: 5 page of CAT order. 

( S.S. Bhattacharjee)GT (PHY) 

Copy to: 	 offg. Principal 

Sh. RRDwivedi WET 

KV Kokrajhar. 

CertifccT to be 

'~V 
Advocate 

. 
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